IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

COURT-VI
Item No. 603
IB-285(ND)/2020
IN THE MATTER OF:
M/s. Ashtech Buildpro India Pvt. Ltd. ...PETITIONER
Vs.
M/s. Sun Ganga Construction Co. Pvt. Ltd. ...RESPONDENT
Section
U/s 9 of IBC Code, 2016 Order delivered on 09.06.2022
(Virtual Hearing)
Coram:

SHRI P.S.N. PRASAD, HON’BLE MEMBER (JUDICIAL)
SHRI RAHUL BHATNAGAR, HON’BLE MEMBER (TECHNICAL)

For the Petitioner/Operational Creditor :
For the Respondent/Corporate Debtor

ORDER

Heard the submissions made by the Proxy Counsel for the Operational
Creditor. Proxy counsel for the Operational Creditor has submitted that the
main counsel is out of station and prayed for grant of time in this matter. No
one has appeared on behalf of the Corporate Debtor at the time of virtual
hearing of the matter. As the counsel for the Operational Creditor is also not
present we find that no harm will be caused if time for payment of cost of Rs.
20,000/~ is extended till the next date of hearing to enable the Tribunal to
consider allowing setting aside the ex-parte order. Corporate Debtor is directed
to pay cost imposed on it in this matter before the next date of hearing. Let this

matter be posted after vacations. List this matter on 12.07.2022.
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